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| Bihar Stamp Manual

[ Schedule 1A

rvof?:, on of instrument

Proper Stamp-duty

46. Partnership —

A. — Instrument of —

{a) where the capital of the partnership does
not exceed Rs. 500:

in any cther case

B - Dissolution of
Pawn or pledge, See Agresment relating to
Depcsit of Title deeds pawn or pledge (No. 6).]
48. Power-oi-zttorney [as deiined by section
2 (21}]. not being a Proxy
{aj when executed tor the sole purpose of
procuring the registiation of cne or more
documents in relation to a single trans-
i wadimitting execution of one or
more such docum: nts;

years and paying the
full assessment the
'{market value] for the
purpose of duty shall
be calculated at not
more than five times
the annual revenue;
(c) where a final
order for effecting a
partition passed by
any Revenue authority
or any Civil Court. or
an award by an
arbitrator directing a
partition is stamped
with the stamp requi-
red for an instrument
of partition and an
instrument of partition
in purstance of such
order or award is sub-
sequently executed,
the duty on such
instrument shall not
exceed Rs. 2.10.

10.50

42.00
21.00

160

Subs. by Bihar {Andi.) Act i5 of 1988.

Indiar:

Schedule 14 Stamp Act, 1457

Description of instrument

(b when required in suits or o
under the Presidency Small
Act, 1882,

(c) when authorising one person or
aci in a single transaction other then ths
case mentioned in clause (a);

(d) when authorising not more tha
¥ personstoactjoirily ana severzlly
than one transacticn or genera
when authorising more than
mcere than ten persons to act
severally in mare than“cnz ir
generally;

w
w

(fy when giving for considerat ; _ same iy
sing the atiornsy to sait any Immeunhic Scnveyance
property; iCr a considerziion o
,.mwn.u_ (g) inany other case 3.73
= N.B. — The term 'Registration’ includes gvary
uw.m operation incidental to registration under the Inoian

Registration Act, 1908 (XVI of 1808).
Explanaticn. — For the purposes of Ui
more persons than one when belonging tc
firm shall be deemed to be one person.

50. Protest of Bill or Note, that is to <20
" declaration in writing macle by a Notary Py
"w., other person lawfully acting as such, attesting the
m, a_mjo:ocw of a Bill of Exchange or promissory note
51. Protect by the Master of a ship, thatistos 4.20

any deciaration of the partiaulars of her voyage ¢
up by him with a view to the adjustment of loss
Calculation of averages, and every declaration |
- made by him against the charterers
i or not _oma._:n or :7_

L other Umao_._micf acti

28
o See alsc Note of prolas
T (No 44)
i - v * .
'
¥ . Bubs by Bihar (Amdt) Act 15 of 1288,
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